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BEFORE THE NATIONAL GREENS TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 734 OF 2024 
IN THE MATTER OF:- 

RWA, Sector Sigma 2 .. Applicant 
Versus 

a Union of India& Ors. ...Respondents 

[, Pitam Singh S/o Sh. Babu Singh Aged about 76 Years R/o C -290, 

Sigma 2, Greater Noida, Gautam Buddha Nagar- 201310 presently at New 

Delhi do hereby affirm and declare as under: - 

1. That the deponent is a public, spirited person and a resident of Sector 

Sigma-2, executive member of the Applicant Asscciatien and as such | 

am well conversant with the facts and circumstances of the case, 

authorized by the Applicant Association and as such competent to swear 

the present affidavit. 

2. That the Applicant traverses and denies the contents of the Reply filed 

on behalf of Respondent No. 4, except to the extent expressly admitted 

herein, and reiterates the averments made in the Original Application. 

3. At the outset, the Applicant submits that the stand taken by Respondent 

No. 4 is contradictory, misleading, and an attempt to cover up the 

>} 
mu: bald assertion that Green Belts 9, 10, and 11 are “fully developed 

\\ Tie photographs annexed by the Respondent do not reflect the present 

ber
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condition, which shows broken fencing, inadequate greenery, and 

encroachments. 

5. The mere presence of some shrubs and trees cannot substitute for a well- 

developed and properly maintained green belt as mandated under the 

Master Plan and GNIDA’s own guidelines. 

6. Pervasive Cattle Grazing and Lack of Protection: All three 

greenbelts suffer from unimpeded access to cattle and other grazing 

animals, which has systematically destroyed the applicant's 

afforestation efforts. Letters dated 11.06.2022, 2.09.2023 and 

22.07.2024 and Email dated 12.12.2023 to the Respondent number 4, 

explains our point (Annexure-A25, Pages No. _1.9_). The Applicant’s 

attempts to enhance these greenbelts by planting trees have been 

consistently negated due to the destruction caused by these animals. 

Despite repeated pleadings with the GNIDA to secure these areas by 

installing appropriate boundary protection, no effective remedial action 

has been taken. The attached photographic evidence (Annexure-A26, 

Pages No. 10-20) irrefutably demonstrates this ongoing onslaught of 

grazing animals. 

7. Incomplete and Deficient Infrastructure of Greenbelt No. 9: The 

assertion that these greenbelts are fully developed is further belied by 

the physical state of Greenbelt No. 9, which lacks a completed boundary 

wall. This structural deficiency is the direct cause of the free access 

granted to grazing animals. Photographic evidence (Annexure-A27, 

Pages No?!-22 _ ) clearly illustrates the incomplete and non-existent 
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8. The Respondent admits that Green Belt No. 13 is only “partially 

developed.” This admission itself establishes negligence on their part, 

as green belts are non-negotiable ecological buffers which must be fully 

developed and protected. 

9. Contradiction in Documented Area: the Respondent No. 4's claim 

that Greenbelt No. 13 is only 360 square meters seems not only 

incorrect but also intriguing. This contention is directly contradicted by 

successive master plans and the authenticated map hosted on the official 

website of Respondent No. 4 itself, which depicts the greenbelt as being 

significantly larger. A true copy of the map downloaded from the 

Respondent’s official website was attached (Annexure A-3, to the 

original application by the applicant, page 47) with the original 

application demonstrating this discrepancy and raising serious 

questions about the accuracy of the Respondent's submissions. 

10.Admission of Protracted Failure: The Respondent’s admission that 

Greenbelt No.13 remains "partially developed" even 24 years after the 

allotment of plots in the sector is a startling admission of institutional 

failure and neglect. It underscores a blatant disregard for statutory 

obligations to maintain and develop green lungs, which are vital for 

environmental sustainability and public health 

11.Contradiction on Encroachment and Request for Independent 

Verification: It is alarming that Respondent No.4 now contradicts its 

own official stand, as recorded in its letter dated 11.01.2024 (Annexure 

A-20 to the original application by the applicant, page 90), wherein 

it explicitly confirmed that the liquor shop in question stands on the 

O lesignated greenbelt. This volte-face creates a legitimate apprehension 
i) t.. Lo, ; 
hg Sy af bias and necessitates an independent inquiry. The Applicant therefore 

=} 
4* Rp * 5 | 

Ra AG, Ia
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most respectfully prays that this Hon’ble Tribunal appoint an 

independent agency, competent to examine the original revenue records 

and demarcation maps, to verify the true status and boundaries of the 

greenbelt and submit its report. 

12.Inaction on Admitted Encroachments: Respondent No. 4's admission 

of encroachments on Greenbelt No. 13 is rendered meaningless by its 

subsequent, and total, failure to act. A Notice to remove the illegal 

structures was issued on 15.01.2025 with a 7-day compliance deadline. 

That deadline expired over seven months ago, yet the encroachments 

persist entirely unabated. This prolonged and unexcused inaction is not 

merely negligent; it signifies a lack of good faith and a conscious 

acquiescence to the destruction of environmentally sensitive land. 

13.The Respondent No. 4's assertion that cattle grazing is prohibited within 

the Authority's developed parks and greenbelts stands in stark contrast 

to the documented reality on the ground. As unequivocally 

demonstrated in the photographic evidence annexed as Annexure A- 

26, cattle are freely grazing within the greenbelts and parks of Sector 

Sigma-2. This unchecked activity is causing significant degradation to 

the green cover, directly undermining its ecological purpose and 

detrimentally impacting the resident community's right to a preserved 

and functional urban environment. The visual proof renders the 

Respondent's emphasis on this prohibition not only inaccurate but 

wholly disconnected from the factual situation. 

ry {4.The plea that the Green Belt adjoins village abadi is irrelevant and 

£4 or
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15.The Respondent seeks to wriggle out of its own admission (Annexure 

A-20) by stating that the liquor shop is located on Khasra No. 122 (abadi 

land) and not on Khasra No. 121 (green belt). This afterthought 

clarification is clearly self-serving. 

16.The fact remains that the liquor shop stands on land earmarked as green 

belt in the layout/master plan, and its continued operation is illegal, 

violative of land-use norms, and against environmental principles. 

17.Even otherwise, permitting a liquor shop abutting/within the green belt 

defeats the very object of ecological preservation and planned 

development. 

18.That the Respondent No. 4 has sought to disclaim responsibility by 

contending that GNIDA lacks statutory authority to issue licenses for 

liquor shops. This assertion, however, stands contradicted by GNIDA’s 

own conduct. In a meeting with representatives of the Resident Welfare 

Association (RWA), GNIDA officials expressly stated that they had 

formally requested the District Collector, Respondent No. 3, to initiate 

removal of the liquor shop in question. 

19. This admission underscores the active concern of GNIDA regarding the 

illegality of the establishment and places the onus squarely on 

Respondent No. 3, who is the competent licensing authority. It is a 

matter of statutory duty that Respondent No. 3 safeguard the integrity 

of the designated greenbelt. The continued existence of a liquor shop 

within this ecologically sensitive zone is not merely irregular, it is a 

breach of public trust and environmental stewardship. 

PNa light of these facts, Respondent No. 3 must act without delay to 

Weide the license, thereby fulfilling their Jegal mandate to uphold

317



6

21.The Respondent admits that encroachments exist on Green Belt No. 13 

but has only issued notices. Mere issuance of notices is not compliance. 

No concrete action has been taken for demolition/removal, thereby 

allowing continued violation. 

22.The contention that a robust boundary wal! cannot or need not be 

constructed is baseless. In several other sectors, GNIDA itself has 

constructed boundary walls around green belts/ parks. Selective denial 

in this case points to negligence. 

23.The plea that villagers/ cattle cannot be restricted is untenable, since 

grazing within designated green belts is strictly prohibited and leads to 

degradation of the ecology. 

24.The plea that a pump house “cannot be removed” ignores that essential 

utilities should be accommodated without disturbing the integrity of the 

green belt. The present pump house structure occupies a 

disproportionate area and restricts the green cover. 

25.Objections to the Pumphouse in Greenbelt No. 10: The Respondent’s 

justification for the pump house in Greenbelt No.10 is premised on a 

non-appreciation of ground realities. The structure has transcended its 

purported purpose and has become a residential quarters for the 

operator, subsequently turning into a nuisance spot (Adda) for drinking 

and littering. The resulting garbage, empty bottles, and noise pollution 

further degrade the greenbelt's environment. The Applicant’s objection 

is not to the pump itself, but to the habitation and the attendant nuisance. 

2 a NMES We propose a joint inspection between GNIDA officials and the 

f 5 Pay * O pplicant RWA’s office bearers to identify alternative, non-greenbelt 
i? . 

nd within the sector (such as unused outhouses in the community 

~y ; sata f ~ 

“aA ON" as > pes ve
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centre or other GNIDA service buildings) for relocating the operator’s 

residence, thereby preserving the ecological integrity of the greenbelt. 

26.As regards the C& D waste collection enclosure, the justification 

offered is contrary to NGT’s consistent directions that green belts 

cannot be diverted for any other use. The pendency of appeal before the 

Hon’ble Supreme Court does not permit GNIDA to continue violating 

NGT’s binding orders. 

27.The Myth of "Temporary Arrangement": The Respondent’s 

characterization of the C&D waste enclosure as a "temporary 

arrangement" is untenable. Established in 2022 after the felling of 

several trees, this dump has been in existence for 3.5 years. Such a 

prolonged duration cannot, by any reasonable standard, be construed as 

"temporary." This is a permanent blight on the greenbelt, established 

without due process or environmental clearance. 

28.Misrepresentation of Location and Impact: The Respondent’s claim 

that the enclosure is "proposed on a small area away from the 

residential area" is factually incorrect on two counts: 

i. Itis nota proposal; it was erected unilaterally in January, 2022. 

ii. It is situated directly opposite residences numbered C-131 to C- 

135 on one side and C-150 to C-154 on the other. It is not "away" 

but is intruding into the immediate residential environment, 

causing visual pollution, potential dust pollution, and depriving 

residents of their rightful enjoyment of a green environment. 

29.Admission of Non-Use Proves Illegitimacy: The Respondent’s 

os. 

, ..admission that the enclosure "has not actually been used" for C&D 

MES - oe a 
te collection is a damning indictment of the project's legitimacy due 

Qi lanning. lf a structure that has destroyed a part of a greenbelt has 

S) pa
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remained unused for 3.5 years, it conclusively proves it was 

unnecessary. Its continued existence is an irrational and unlawful 

deprivation of common green space and must be remedied by its 

immediate dismantling and restoration of the land. 

30.That the Respondent selectively relies on the Master Plan but ignores 

that under no circumstance can commercial activities like a liquor shop 

be permitted on land designated as green area. The annexures filed by 

Respondent No. 4 in fact strengthen the Applicant’s case. 

In view of the above, it is humbly submitted that the stand taken by 

Respondent No. 4 is untenable, evasive, and contrary to environmental 

law. 

The Applicant reiterates the prayers in the Original Application and 

prays that this Hon’ble Tribunal may be pleased to: 

Direct immediate removal of the liquor shop and all encroachments 

from Green Belt No. 13; 

Direct GNIDA to construct a proper boundary wall and ensure 

permanent protection of all green belts in Sector Sigma-2; 

Restrain GNIDA from misusing or permitting any non-green 

activity in the designated green belts; 

Direct restoration and maintenance of all green belts in accordance 

with the Master Plan. 

po 

DEPONENT 
VERIFICATION:- 

I, the above-mentioned deponent does hereby verify that contents of 

bove Rejoinder Affidavit are true to my personal knowledge and on
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the of documentary record. No part of the same is false and nothing has 

been concealed therefrom. 

VERIFIED ON THIS THE __ DAY OF SEPTEMBER 2025 
AT NEW DELHI. | per 

DEPONENT 
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10. AP oeecciies .? 

RWA SECTOR SIGMA-2 GR. NOIDA (Regd.) 
C-58, Sector-Sigma-2, Greater Noida, E-mail: rwaofsectorsigma2@gmall.com 

KULDEEP AWANA 

GEN. SECRETARY 

C-161, Sigma-2, Gr. Noida 

M. 9999496770 

YOGANDER BHATI 

PRESIDENT 
C-58, Sigma-2, Gr. Nolda 

M. 9810607274 

10 

aA 11, 2022 
VICE PRESIDENT 

Rajiv Bhati ait aire ea fag 

C-56, Sigma-2 Cieray Heron etemeR ~ srearargare 

Gr. Noida Next ares sslegae saerte HUN (sirveraTgss1T) 
Cale ato 01, afetat Wa-04, 

Hex Aes, aera Fe aay 

Seat WaR-201 301 

SECRETARIES $a: kapilsingh@gnida.in 
Vimal Bagga 

att Pawar: Het are Areteet & ahoet zane cyst W part AeeT H Ataar site 

um feratore efter srreacor St ava att qantaor 

ATTeTet, 
Ajay Lohiya 

oes aan a ITs, 2022 H aarrar repeater Hee ere A erst Ne TERT aT 
AFCT HY AU-INT Fellet HT SUleT TAat el 

veeaaonEH BAT STR BNET HAG Fhe RET PRTHT-2 Gy eas aH A, BET & erat PINT 

OR ret aft Bare Bt, 10 hte at athe att Tact ee Us see, arf ferent & 
Naresh Bhatt 

C-188, Sigma-2 angel ata Hy el AFI 

or Nos gad st Aecaqet ara ae &, for Ye waht awa BTS aletace she areata 
Area A BA BACT A TA AL WS 8, FA HGS Hep BLA F HCI UH 
cware A, ust ataace HR ore Fr ars Fy awa FF aire, arf avant 

CULTURAL SECRETARY rae gar shed at ave at ae a 

Rajesh Nagar 

D-100, Sigma-2 EA HU VaeT Hl WHET aeret H few, Hye AT A Bat aReha as Fr 

Gr Noida mrad & fae, gat aver & fefae arat a werkt, ates waitrer ar wat 3 
entlara, HY ga Va FT Hel HL WSF, ares ag sit Qfetidua ax ah fH av 
SAT ae Agt al Getet- Heat FeUT STC 
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11
RWA SECTOR SIGMA-2 GR. NOIDA (Reyd.) 

C-58, Sector-Sigma-2, Greater Noida, E-mail: rwaofsectorsigma2@gmaill.com 

YOGANDER BHATI KULDEEP AWANA 

PRESIDENT GEN, SECRETARY 

C-58, Sigma-2, Gr. Noida C-161, Sigma-2, ar. Noida 

M. 9810607274 M. 9999496770 

11 

VICE PRESIDENT 

Rajiv Bhati 

C-56, Sigma-2 

Gr. Noida 

SECRETARIES 

Vimal Bagga 

D-41, Sigma-2 
Gr. Noida 

Ajay Lohiya 

C-31, Sigma-2 
Gr. Noida 

TREASURER 

Naresh Bhatt 

C-188, Sigma-2 

Gr. Noida 

CULTURAL SECRETARY 

Rajesh Nagar 

D-100, Sigma-2 

Gr. Noida 

Aes, FH sa Hae A Test ae, staal daar tere, Hr saree He Tae 
STS Bos at & Faw alter Hee B, PAH ae ser ATA S area aE 
S anf & atte ehtareh & vf Seat eI 

sacra, 

RerEN FRTT-2 HF INSECYL H fare 

aL a | 

weds 
HET 

art 1. af welt wan untae - titer Aaoy ah aime 5, 
SAq: smwe5@gnida.in 

2. Hsatt - sftvaarediv, Ae: ceo@agnida.in
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RWA SECTOR. SIGMA-2 GR. NOIDA (Regd- . 

i 

o 

Greater Noida, E-mypllt rwaafsectarslama
z@pralle com 

12. 

ajesh Nagar ‘ ‘ 
0-100, Sigata-2 

Gr Nada 

EXECUTIVE MEMBERS 

Virval Bagge 
D1, Stama-d 

Gr Noida 

Ajay Loniya 
C-31, Sigma-2 
Gr, Noida 

boundarlesare allowing free’ entry of cattle Into.oursector, caging damageéte the green 

cover that We have warked hard to cultivate 

still pending and although, poles. were installed two anita tidlf months: “aE, the harbed 

‘wits: fencing has nor been putupy 

B.. Thecondition of all the: parks inoursactoris deplorable; and rio: sone ‘balnggiven 

to theirmaintenance, fh 
0 : @ 

Sir, we request yourimmediate agtlon.of these lssites, 7 ‘ 

“% 
a 

¢ 

Ch: @ A 

1. ACEO - Herticulture, Emolls accov@nnids.tn ; ° 

2, €£0 + GUIDA, Emalk: reo@goitia.in Q 
0 : Se , 

. Thefencing for Greenbelt number GBS is. 

C-5B, Sertor-Sigma2; 
; KULDEEP AWANA ‘2 

YOGANDER rar a oc oa ‘SECRETARY. - " 
; PRESIOENT te ; 7 . ‘cst61,. siya? Gr, holds 

. wosiceora7a a MSR 

Supteniber 02,2028 Loe é. 

i _Shef¥ P singh | | \ 

VICE PRESIDENT Sehior Manager = =Hortteulturea sg “ 2 - 

- _ Greater Nelda tiiduisttial Bevelopment Autha
rky, @ . 

2 Motnuntherd, Knowledge Park - oy 
: 

mali Bhath Gautam-Budly Nagar 201308 ° oo, o. . 

GHG, Sigmia-Z Emalled-at:smliort? ul re@ynida.t 
3 . 

GtNoida - , : f 

Subjuct: Greenbelts and airs of Sectoi Stevie. oe i : 

g , 0 

~ : Sir... ° 
ry . ; : P 

TREASURER. We have teen: » communicating and discussing the greenbelts and ol parkd: ‘of Sector Sigma-2 

oo, -yittt the'concerned GNIDA officials, foy'the pastiwoyears, F Foralmost2 years; rie contractor ° 

Naresh Bhatt was appointed, and how, even after the: apfolatment of a-contractorattout: 8 ror nths'dz0,. 

€-188, Sigma-2 the work progtess Is mintinal. 
_ Ge Noida - a 

Please idndly ensure. the completion ofthe following tasks, -9thoutiany furtheldelay: 

; : A. The youndaries of tlie, gretnibelts {Greenbelt numbers ento and GBIL} within, our ° 

CULTURAL SECRETARY sector are broken at several. places and. require immediate repalt ‘These broken = © 
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13RWA SECTOR SIGMA-2 (Regd) 
C-192, Sector Sigma-2, Greater Noida, E-mail: rwaofsectorsigma2@gmail.com 

Rakesh Dhamania Yudhister Sharma 

PRESIDENT GENERAL SECRETARY 

C-192, Sigma-2, Gr. Noida C-330, Sigma-2, Gr. Noida 

M. 9971888545 M, 9868268531 

13 

July 22, 2024 

Ms. Annapuma Garg - ACEO 
Greater Noida Industrial Development Authority 
Plot No: 1, Knowledge Park-O4, Gireater Noida 

VICE PRESIDENT Gautam Budh Nayar, Uttar Pradesh - 201308 

Email; aceoag a gnida.in 

Rajiv Bhati . . C-86, Sigmac2 Subject: Urgent Action Required to Secure and Revitalize Greenbelts GB-9, GB-10, GB-11, 
3B and GB-13 in Sector Sigma-HI 

Gr. Noida 

Ma'‘ain. 

7 Attached, please find a video presentation by an ens ironmentalist from Greater Noida, showcasing 
the remarkable success of a modified Miyawaki forest project in Ghaziabad. 

TREASURER . . . : in Sector Sigma-f{1, we are fortunate to have tour designated greenbelts: GiB-9, GB-10, GB- 11, 
and GB-13. Regrettably. GB-13 has been entirely overtaken by unauthorized concrete structures. 

Manu Gupta burthermore, GB-9, GB-10, und GB-1) suffer trom inadequate and deteriorating boundaries, 
C-105, Sigma-2 resulling in constant vehicular traffic, gracing cattle, and uawerranted pedestrian intrusion. 
Gr. Noida Notably, GB-+10 is also marred by two illegal structures. 

Since 2020, we have diligently submitted multiple written requesis and engaged in numerous 
meetings with GNIDA officials, including yourself. both onsite and al the GNIDA ofice. Despite 
inspections bs senior IAS officers and OSDs of GNIDA, no action has been taken to: ddress these 
critical issues. Consequently, we haye lost three valuable years; the trees planted in that time 

EXECUTIVE MEMBERS | would now be Nourishing. 

Our seetor is home to many passionate environmental enthusiasts who are eager to develop 
Miyawaki forests or modified versions thereof in our greenbelts, ay demonstrated in the attached 

Chhaya Kumar videu. 

C-150, Sigma-2 
Gr. Noida We urgently request that immediate action be taken to secure our greenbeits with robust 

boundary walls, as promised repeatedly. This will prevent vehicular traffic, stray cattle, and 
unwarranted pedestrian intrusion, enabling us to transform these spaces into thriving green 
areas. If ihis work is initiated without delay, we can take advantage of the current monsaon 
season for planting, which would be immensely beneficial for our sector. 

Pritam Singh . . 

C-290, Si 4 We trust in your commitment to environmental preservation and lonk forward to your prompt 
rete ge action on this matter. 

Gr. Noida 

Thank you for your attention and swift response, 

Sincerely, 

ma-Hl 

1. CEO - GNIDA at ceow pnidu.in 

2. Shri Vijay Kumar Bajpai. Senior Manager - Horticulture 
ia Vibajpai ¢.pmuil.com, smwes.a pnida.in 
S.National Green Tribunal (NGL) at rg.nat@nic.in and ngt.admn@gmail.com, 
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1414 woteeneeee Forwarded message --------- 

From: Yudhister Sharma <rwaofsectorsigma2@gmail.com> 

Date: Tue, 12 Dec, 2023, 1:15 pm 

Subject: Sector Sigma-ll; the horticulture contractor is doing no work 

To: <aceomr@gnida.in> 

Cc: <ceo@gnida.in>, <sanoshkr@gnida.in>, <rajivbhatizO@gmail.com>, 

<rakeshdhamania@hotmail.com> 

December 12, 2023 

Ms. Medha Roopam, Additional Chief Executive Officer-GNIDA 

Greater Noida Industrial Development Authority, Plot no:1, Knowledge Park-04, Greater Noida 

Gautam Budh Nagar,Uttar Pradesh — 201308 

Emailed at : aceomr@gnida.in 

Subject: Sector Sigma-ll; the horticulture contractor is doing no work 

Ma'am, 

The boundaries of all the greenbelts inside our sector are broken at several places, both barbed wire 

and concrete ones. This has been the condition for the past several years. 

For almost two years, there was no contractor. Sometime at the beginning of this year we were 

informed by the GNIDA officials that a contractor, Shri Pankaj Tyagi, was finalised. 

However, negligible work has/is been done. 

The RWA has spoken to GNIDA officials, Mr Budh Vilas and Mr Natholi Singh too, but nothing is 
happening. 

The last time we spoke to Mr Buch Vilas, he made a person called Mr Sudesh Nagar, Supervisor, call 
us. Mr Sudesh Nagar told us that the contractor was awaiting release of his payment by GNIDA and 

would start the work after his payment is released. 

Ma'am, if the contractor is going to do the work everytime some payment is released by GNIDA, there 

is an obvious infirmity in the terms of this maintenance contract, which needs to be rectified. It is 

unlikely that GNIDA would give a maintenance contract on terms that don't allow any work for several 

months. There seems something wrong. 

I request you to look into the matter and take strict action against the persons 

responsible. 

Sincerely, 

For, the RWA of Sector Sigma-ll 

Yudhister Sharma 

President 

cc: 

1. Chief Executive Officer-GNIDA at: ceo@gnida.in 

2. OSD Horticulture-GNIDA at: sanoshkr@gnida.in 
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ANNEXURE A-26 15ANNEXURE A-26 AynexuxAl} 26 
A 

ia OPS Map Camera 

- Greater Noida, Uttar Pradesh, India 
. C130, Block C, Sigma i, Greater Noida, Uttar bradect 201315, India 

ym Lat 28.454976° Long 77.55222° 

27/08/2025 10:23 AM GMT +05:30 

- 

En TER int, WAE GREENAELTS Ann DECTIAYiIang TREEN CoveR 
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oO GPS Map Camera 

. Greater Noida, Uttar Pradesh, India 
C161, Block C, Sigma li, Greater Noida, Uttar Pradesh 201315, India 

Lat 28.456965° Long 77.553424° 
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Greater Noida, Uttar Pradesh, India 
133, Block C, Sigma li, Greater Noida, Uttar Pradesh 201315, India 

Lat 28.455421° Long 77.552633° 
27/08/2025 10:18 AM GMT +05:30 

a, a 
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| Greater Noida, Uttar Pradesh, India 
m C203, Block C, Sigma li, Greater Noida, Uttar Pradesh 201315, India 

= Lat 28.457277° Long 77.553661° 
mt 27/08/2025 10:02 AM GMT +05:30 
i PF. 
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alae % : a és 

‘eo OPS Map Camera 

C1, ste C, fam 4, dee ates, Fax West 201315, WRa 
Lat 28.457846° Long 77.54961° 
30/08/2025 03:59 PM GMT +05:30 
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OPS Map Camera 

Tex AVS, SAX Wel, UA 
* C91, site C, fear 3, dex atest, Fae Wee 201315, HRA 

S Lat 28.45764° Long 77.550095° 
30/08/2025 04:00 PM GMT +05:30 
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i 

tpstee FREELY ENTERING ue GREENBEIS Awa DESTAYING OEE Qvik, 
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ANNEXURE A-27
21Dy nextel A 7-10 

ANNEXURE A-27 

we % . Greater Noida, Uttar Pradesh, India 
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BEFORE THE NATIONAL GREENS TRISUNAL 

PRINCIPAL BENCH, NEW DELHI 

- ORIGINAL APPLICATION NO, 734 OF 2024 

{N THE MATTER OF:- 

RWA, Rector Sima 2 ewApplicant 

RWA Sector Sigma 2 Vs Uol 

Rejoinder .pdf 
23 pages - 7.8 MB - pdf 

Sir, 

Please find attached herewith the 

Rejoinder along with documents on 

1 behalf of the Applicant in the 

matter of RWA, Sector Sigma 2 Vs. 

Union of India & Ors., OA No. 

= 734/2024, pending before the 

™=4 Hon'ble National Green Tribunal, 

Principal Bench, New Delhi. 

Regards, 
MW 

Atul Kumar 

Advocate 
= 
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